NE

e

alli,

CADMINISTRATIV
édax

T

IpAL BENCH,

-
1
PR Vg
v
3
1

A

Ram Gop
Pandav

PALI
A

CENTRAL
Sh.

Dr.
9178, A

i Oy iy

e
frs

t

ia

Kiran Psl Singh,

O
Delhi-92.

3y !
ir

Hon'ble
P
S/0

N

ey

w

ul
[

a3

thirough

f Home

1

o

lorth Bloc

X
v

[

[¢y]
s

-

1w

ez
=

transfer

Lo

e 4 o0 oa

K,

N

i

[

(*%
.y
-~
L
o

>

fm
by

o #

HAA
P s

b




(o]
o
<

to
t
the
or

heoing
being
promotion

L]
P

applican
to

{1

he Heszpondents
him
found

r/order

the
him out

acecording
or

of
&

ER Y
giv
when

o
transfer

7

X
Y

the

(8]
s

; cther orde

and
direction/directions

date
r

1

ko)

in

law
exemplar

te
application

such

due

1

promotion
not
proper

for
settle
from
and
hefere
and

3

m

net been

same have
On a consideration of

0.4,

the

b

By

o™

o

matt

the

presentations

re

d

rwerd

a

regponde;

submitted by

T

applican

the

case

-~
[

accordance with law.



)

n abeyance ti

t 1

v
;

e ker

b

should




